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12.46 Itrs. 

BANKING COMPANIES (ACQUISI-
TION AND TRANSFER OF UNDER-
TAKINGS) BILL-Contd. 
MR. SPEAKER: The House will new 

resume further consideration of the 
Banking Companies (Acquisition and 
Transfer of Undertakings) Bill. Prof. 
Rup Chand Pal, who was on his legs 
may continue. 

PROF. RUP CHAND PAL (Hooghly): 
Sir, last Friday I was speaking about 
the foreign banks wlhich are accumullt-
ina large assets in our country and 1 
said, they have to be nationalised. 
Without nationalising the foreign banks 
no help can be achieved and the Rim 
of nationalisation of these six banks 
will also be nelt fulfilled to a large (.x-
tent. I gave the example of Grlndlays 
Bank operating in India whose anti-
national policy is jeopardising the 
economy ot our country. The em-
ployees of this bank continued their 
strike for 3 10DI months from Novem-
ber 5 last year. 

There are some high-priced iUIJds 
operating in the country today. In 
West Bengal, I know about three Oi" 
four SUCh funds. One such fund is 
Sanchayaita. People are taking money. 
trwn the banks and putting it in these 
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funds. The rate of interest liven is 
tabuloU8-48 per cent return tor the 
money invested there. Tbls is a very 
dangerous thing that even after .,ank 
nationalisatiQn so much black mo.n.ey 13 
operating side by side. This money 
from these funds is taken by the smug-
glers, fiim-makers and fUm-producers 
and that has been used by the people 
in speculative trade, thus spoiling the 
aim of bank nationalisatiM, which is 
to prevent money going into speculative 
market. 

There is another small but very im-
portant matter. So many times a de-
mand has been made for a nomination 
system in the nationalised banks, but 
till now there is no nomination !j'stem 
in the nationalised banks, as a result 
of which Rs. 14 crores are lying as 
dead accounts. This is the money of 
the poor widows, orphans and helpless 
peoples. Those dead accounts cannot 
operate because there is no opportunity 
fer nomination. I call the attentiou of 
the hon. Finance Minister to do sonle-
thing in this regard. 

With these words, I conclude by say-
ing that the natiooalisation of thesu 
six banks will not help in fulftllin:: tl.l.e 
aim for which they have been nation-
alised because during the last 11 years, 
our experience has been that this na-
tionalisation will help only the ril:h 
people and the poor people for whom, 
it is said, they are being nationalised, 
will not get any help. 

.n't" ..... ~ (~): ~&f ~
~, ~ ~ ~ ~ rat~C4I'f ~ 
,,",~w~CfiT~~ ~~ 
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~ SJIIf'¥tCb' cfi ~ qlr ~ at ~ 
~ ~ (fm f'aF; ~-~ ""' ~ ttm 
~ ~ 1lfiTi!'" ~ (, q ~ 1f16Tirl 
1f-~~~t~~'f(~ 
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"The growth of banks in statistical 
terms may appear spectacular. But 
from qualitative point of view, '.)anks 
have continued their down-hill jour-
ney. What else could one conclude 
from falling standards of managerial 
-efficiency and of clientele service and 
lack of innovativeness in tackling 
these problems or in finding ways 
and means of serving their tradi-
tional or non-traditional client~?" 

arR tfct;l ~ ~ ~ e:r ~ ~ 
~ tcnl as ~ 1i'" ~ ~ 'IT 
111(1'81 ~ '(, ~«~;6 ~ 'ilfi ~6> fctnt (If ~ ~ ~ ret; ~
~~~~1f-m- ~~ 
ctIT tfct;l ~ "~<Irca ~ ~ q 
~~~( I rnrr~, ~ 
at I f;lijfi1 ~ 1T'i'1f 1f Cf;1lf ~ m;f ~ 
*iIQdGfii<.rr ~ ~ ~ Cfii ~ ~ 
~ (', 1f" ~ ~ t\f; ~ ~. 
~q:a~w.~~lIT~tfq: 
q(~';:a'>", 2. 7 ~ qT ~ err ~ '( t 

~ ~ Clfj'IR1ar;,< ;ri m ~ ~ 
~t-r~ i I mm~ 
('I~~EU ( ttri' ~ ;j .. (i;j I '"" ~ tm1T 
~, ~~1Ii~·~arR~q:·~ 
f1r; ~ • qmriC- Cifrr w ...... f.""f8;c ~ 
{T~tlll't~r.t.~~ 

tta6if1.tt I w~1t1l't_'. 
~t: ... 

"It is a matter for deep regret, to 
put it very mildly, that in spite of 
over 30 years ot banking regulatIon 
and existence ot organisations like 
the Indian Banks' Associaticn, the 
Indian Institute of Bankers and the 
National Institute of Bank Manage-
ment, there is hardly any standard ... 
isation, of forms, documents and pro" 
cedures. It is a jungle of diver~ity 
and urgent attention should be .:;i ven 
to standardisation." 

hl ~ <I ~'q q:)(UI cfi ~ ~ t-afff 
Cfft~ ... lf~~qr~~~ I 
'ttr Ii ... ~111 ~ ffi cni crnft ~ e6 
¥11(ql, V11f\1rr" q1 ur 1f f~lchi4d 
~ t.ft I ~ ¥I@Pt~ ;f ~ ~ ~ 
~ '1T, q: 1f;r ~ ~ ~ J.:arr 
( t tf 4",,' 411 ran ~ (I * :.nr l6 ~ 'If-
~~~, 

~~ ~ cfi ~ If- tt'" ~ if ~ 
~'fT:--

"I have received your letter datf!d. 
5th June, 1980, regarding the M'uwar 
Gramin Bank. I am having the 
ma tter examined." 

crnft ~ ~ ~1(Cili ~ tq; ~ 
m-s~n~~{t m ~~t 
~ n '1ft iRl@tart r ~ ~ 1fi 
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~(, ~1fU;r~ifi~m 
qr~(, arh~~m~ 
~~e:-I ~~~~~~
~ c6 h'o: 1969 tf w h ~ ~;rqm 
Cfft1fttfi, ~~ttNU( llf 
~ iC fari ~ ~ ~ iI'Rf 161 ~ 
~ ~ W 111m: ~ ~ 'Itcff tt-~ 
~.rm~"£ t tfSlIf\6fetl'i, 
~-liien'tfeq., 't¥1'It=ti 81ft q!T ~ 
-m !fjf t=mr "(' I 

" ~ ~ ,ue~~\if 1frt 16"('" ~ 
. ., ""'ft1rr 1mrT't, ~ ~'ftati"( 



215 

[;t ~ ~ 111fT] 
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W ~ 1f (ilqit qCMiij q- 2 1 ~ 
i6T ~ m Uq-r?IT 1 ~ Cfl1 ~f~
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111 ..Jt. ~ tIT ~~, W ~ +t ~.l o:=i~ 
nC6T~~ra:-

"Bank staff report for wC'rk after 
10-30 a.m., work for few hours and 
leave by 4 pm." 

"In Calcutta, almost a1l the banks 
do not accept cash receipts below 
Rs, 50 denomination saying th~t the 
RBI does not accept Rs, 10, Rs. 5 etc." 

13.00 hrs. 

The Lok Sabha adjourned for Lunch 
till Fourteen cf the Clock. 

The Lok Sabha re-assembled aft~r 
Lunch at six minutes past Fourtec-n of 
the Clock, 

Mr. Deputy-Speaker in the Chair. 

BANKING COMPANIES (ACQU1SI-
TION AND TRANSFER OF UNDER-
TAKINGS) BILL-Contd. 

'-it '{" .... Wf'fT: ~ ~, -t-
~ 21"'5-80 ?ifiT ~ tf"r ~ ~ ~:T I 
~~~.;a~ij ~~(: 

"In Calcutta, almost all the bank~ 
do not accept cash receipts below Rs. 

MR. DEPUTY-SPEAKER AClqp 
"In Ce.lcutta, almost all the banks 

50 denomiDation saying tltat the RBI 
floes not accept Rs. 10, as. 5 etc. 

fl1ld 'l1'4n~r 01 ~7f) 
Undertaking.} BUI 

drafts ~ai1lSt cJ&l\ pamOQt "Uifli. 
that the staff is inadequate. '1"bey d~ 
Delt open new accounts for the tetWOft 
of 'no space.' Tlbere are banks o&Jetat-
ing in two different buildiIln for-
want of space and customers bave tQ 

run from Ol'~e to the other. 

In these cases, the manager and 
the officers are not able to help. They 
cannot ask the RBI to accept ten-
rupee bundles, they cannC'lt ask the-
staff to come at 10 a.m. and they 
cannot go and fix a lCl,rge building for 
the branch to give better c;ervlce. 
They are totally helpless." 

tt- arm W 1TT Pen ;f~1 ~ ~ I ~ \TS ~CR1 ~T 
~ fom;;ft ~ tr( ~ I l(-~ ~ 
~1Tm ~ (ir~~ ~ m~~1 o~·U 
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~~(I 
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~tti6'''''<. ~ ~ ~ .. fW( 
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roT I m~ ~~11 001 ~T ~cr ~m 
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~'r"'r .. " ~ 'G(.jl ~-lSql <S1?(i Q t 1 ~ 25 
r;;r,'[ ~. ~ ~lo'1~~~ ~~ +f-~ 
f~ 1'1111 ~ 93 ~~, ~ ~+mi ~~ 
~"sfll~ *' 1 ~ 20 ~"N 'U. I ~. " . 
;r ~ ?i&1I~I~I~ ~ qff ~~ff ~ 
~ ~'-, ~l~ ~ 0.1 ;f' ~~~~ 
ir~ 4~~ 66 ~ 'U. ~ l{flon<?q ( 
t:r -uf1ir ctl ~ '( ~ 18 ~ ~. 
am: ~ ~ ~ijs~l'51 1f 0.49 
~'i(~ 'U, ~ 1T1fT (I l'f m-f arr~l 
CfIT ~~~ ~ ~ P,,<IQlI {"hft ~I 
~ "" ~~~ iI Ct:i ., ~,,~ [,~.~ !5T ~ "11'q q"J \"'1"11 

~"Cfil~~~~~~ 
,(t!iftqfdf4i <ri "~t ~ ~ -rt 
~ifi~ -sr"~C'~ ~ 
q"t ~ ~ 96 ~ 1:). ~ '(, 
~ fc6 ~ ~ *'tltC6~( ~ r 
o ,4 ~ ~. 8ttt ~ ..... \1{t.iI 

r 65 ~ '(i. ~ tm t, ,~ ~ "r 7.79 ~~. nT~,'~ 
~ -m tttrG~'GI 1(- 4 7 ~ ~. 
ft{~ 111n '( IIh l{t1an~< ~ 1f--
q;-g~~f«r~(1 ~~. 
~~ tu6'lr ~ ~ ~ ~ S:I 
{ff ~ Sli!fS4fl ?frT n ~ ~ ~ 
m~ (t ~ ~ ~ ~-m ~
~\it", ;: I f'JIi1 ~ t1i1'litt t mti q;r# cfi 
;;t1f£, ~~~~~~ 
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~~~~~~~~(I 
1f'" ~ ~ ~ ~ ~ ~ 6ffl.,. 

MR. DEPUTY .. SPEAKER: Mr. Daga, 
the Bill under discussion is the Banking 
Companies (Acquisition and Transfer 
of Undertakings) Bill. 

~'ft ~~ ~: .~r{1l{ tf ~ 
C\ 

~ fcf; \iIT afef; GffT ;:fQI '1 E11~\i'J'~j'f ~ 

;a~rf~4 ~, ~ dU$\Jj'O(G (t ~ ~ 
~ t ~"fij) '1 ~ ~q' ~ trV 
~ ~ ~I ~r~ltt If arrqcor ~ ~ 
arr~~~1 

IVIR. DEPUTY-SPEAKER: You 1Jhrow 
some light on this subject, The H(\use 
will be benefited and the Ministe~ will 
also reply. 

SHRI MOOL CHAND DAGA: In 
order to achieve this object, ~he Bill 
has been presented before the 1 louse. 

I quote: 

"The time has now come when 
blunt truth must be told that the 
Government as the owner of th~ 
banking industry must come )1 Jt of 
its ivory tower and realise the truth 
Of the economic dictum that nowhere 
on earth actual objectives could be 
pursued at the expense of business 
considerations of efficient service and 
profttability. " 
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-&HRI M. KANDASWAMY (Tiru· 
· chen,ode): Hon~ 'Mr. ])epUty SpealUt!·, 
· Sir. our hon. Prime Minister bas re-
,cenUy nationalised six commercial 

banks with the sole objective of making 
· them a potential instrument for com .. 

mon ,ood. On my own behalf and on 
behalf Or my party, the :Dravida Mun-
nettra Kazhagam, I wholeheartedly 
welcome the Banking Companiel .\-
quisition Bill. When in 1969 our hone 
Prime Minister nationalised 14 ccm-
mercial banks and implemented pro 
gressi ve economic policies, my leade r 
.Dr. Kalaisnar Karunanidhi who was 
then the leader of the rullng party J the 
Dravida Munnetra Kazhagam in Tamil 
N adu extended unQualified support to 

. 'Our Prime Minister. The PUrpose of na-
tionalising commercial banks is tJ ~tl
sure that they serve the weaker sec-
tions of our society. I am pained to 
say that this purpose has not so far 
been achieved in full though 14 com-
mercial banks were nationalised in 
1969 and now another six commercial 
banks have been nationalised. The hon. 
Minister of Finance must take steps in 
this d_irection and see that the common 
people in the lowest strata of f'ociety 

. are helped with financial assistance. 

Now, the six commercial banks with 
("each having a depcsit of Rs. 200 crores 

have been nationalised. I demand that 
the banks having less than Rs. '200 

. erores as depcsit must also be nation-
alised. Similarly, the Chit Funds must 

• alBO be nationalised. 

Another laudable objective of na-
tionalisation of commercial bank,; is 
that our agriculturists should get timely 
credit facilities. In many parts of our 
country the agriculturists have not 
been able to derive any substantial 
benefit from these nationalised banks. 
For example, I personally know that 
in Perungulam village in Salem Di3-
trict of Tamil Nadu financial assistance 
has been refused by the nationalised 
banks. I have no hesitation in saying 
that the nationalised banks have not 
been uniformly helpful to the people in 
rural areas. There is imbalance In re-

Undertaking.) BilZ 
prd to Banks ftnamcial assistance to 
differeut p.rts of our country. Tlns 
must be set riiht because tbe financial 
needs onhe rural areas in our \!Ol.lntry 
are common throu,hout our countrY. 

With these words, I conclude ext~nJ
lag my full support to the Bill ~nrler 
discussion. 

SHRI R. MUTHU KUMARAN (Cud-
dalcre): Sir, I whole-beartedly welcome 
the initiative taken by the Hon. Finance 
Minister to bring this Bill for the ac-
quisition and tran~undertakln£s 
and six banking companies, to further 
fulfil the needs of the rural and urban 
population. One could imagine the 
pressures brought on by the monopoly 
traders and industrial houses tt'! do 
away with the present Bill. Yet th ~ 
Hon. Minister has taken a bold stand 
to get the Bill passed on this Floor. 
I wish the members of the other House 
will also pass the Bill. 

Now, I would also mention nej.~e the 
plight of the po~r and weaker sections 
of the society in the matter of loan 
facilities and financial assistance for 
their survival. An ordinary man CRn-
not be expected to go here and there, 
every now and then, to see his endeav-
ours achieved. For an ordinary jewel 
loan he has to see the banking officials 
several times. Unless they cooperate 
with the poliCies and programmes of 
the Government no fruitful result can 
be seen, after the passing of this es-
sential Bill 

The marginal farmers, agriculturE I 
labourers and village artisans should be 
helped to get their due share. "Ihere 
are people even after a long time of 
Independence, who are totally negle~ted 
by the banKing officials. Some get huge 
loan assistance within a reasonable tIme 
Wlhereas the ordinary petty shop d~alers 
small businessmen etc. are denied even 
small assistance. This type of : ttitud~ 
on the part of the banking ofBcials 
should b. curbed and I request the 
Hon. MIiilster to send standing instruc-
tions tO'the banking institutions to give 

·The uriJinal speech was deUvered in Tamil 
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due respect atJ4 abo", I)'mPatbl mr the 
wea,ker sections. ,TbeD alone the pur-
pose 01 enactina laWB ~ pasaing of 
biU, 911 the Floor of tli1s House 4!art be 
achieved. 

I once again ~ongratulate the Fjnallce 
Minister foX' bringing this Bill of ACqUl-
sation and Transfer ot Undertakin&s or 
banking companies. Further, I NQ.uld 
suggest that the HM. Minister may 
constitute a body of advisors with MPs 
and MLAs being represented on it, so 
that the poor people can iet proper 
accommodation. 

SHRI SATlSH AGAnWAL (Jaipur): 
Mr. Deputy-Speaker, Sir, I rise to speak 
On this Bill and while speaking 0n the 
Bill, I am 'very much aware of the 
paucity cf time which I have at my 
disposal. So I shall be very brief in 
my observations and would like to draw 
the attention of the. hon. Minister and 
the whole House through you to cer-
tain features which need immedIate 
cO!1sideratio~ by the Government. 

Fcurteen banks were nationalised 
some time in July, 1969. Six more banks 
have been nationalised on 15th April, 
1980, and this has been done on ihe 
basis of those banks having depo~its 

of more than Rs. 200 crores as on 14th 
March, 1980. One question that arises 
for consideration is this: if the Gcvern-
men t was going to nationalise these 
banks on 15th April, 1980, why did it 
have the basis of Rs 200 crore deposits 
as on 14th March, i980, what was 1he 
rationale behind it? This is number one. 
Number two is this: why were Rs. 200 
crares fixed up when in the nationalised 
structure we have brouiht banks com-
manding 91 per cent ot the total de-
posits in the banking industry? Earlier 
it was Rs. 50 croris. Why were Rs. 1(;0 
crores and more net fixed up? What 
WRS the rationale behind RB. 200 crores! 
Number three Is this: what was the 
urgency for issulq an ordinance? This 
could bYe-been done In Parliament 
when it wal COilli to meet. Wbat was 
the urpney tnr tbia in .April, a montia 
before Parliament wu pine to meet' 

I would Ute to know whether the. 
Government aal made any evaluation. 
of the funcUooinr, etftciQney and con..-
tribution to tb.e growth of the et;tlno.m.y 
smce tlt. nationaUsation of the baub-
in 1969. I am. aware of the fact t.bat 
the 14 nationalised banks have eontri .. 
bu ted something to the ,rowth .. ,t the 
economy. Funds have ft~wn to ,.be 
priority sectors, though not aa much as 
desi fed by the Government or fixed by 
the Government; some funds have lone 
to the rural sector; some funds have 
gone to the agricultural sector, to semi-
urban areas, to rural areas, to artisans. 
there is no doubt about it. But thent 
has the Government done any avalua .. 
tion of the performance, etftciency n!ld 
contribution of the nationalised banks 
t(' the economy of this country? 

This House will be surprised to know 
that the present system has, unfortun ... 
ately, resulted in creating regional im .. -
balances and regional disparities. I shall 
gi ve an example. The Finance Minis-
ter would be stun~ed to know this. The 
national average 01 credit-deposit ratio., 
is now approximately 72 per cent. It 
was the same in December, 1977, also. 
I want to kn(',w why, for three states, 
U.P., West Bengal and Assam, it js less 
than 45 per cent. Funds being mobilised 
in these States are being advanced or 
utilised in some other States and this 
has led to some regional imbalances 
and regional disparities in these Areas. 
In Bihar, Orissa and Himachal Pradesh 
this ratio is less than 30 per cent 
Whereas the national average is 72 per 
cent, in the case of three States, U .P., 
West Ben~al and Assam, it is less than 
45 per cent and 10 the case of Bihar 
Orissa and Himacbal Pradesh, it is lrsa 
than 30 per cent. 

Similarly suppose tlle total advances 
to the a,ricultural sector f~ the entire 
country is 100; out of this 100, 60 bal 
gone to six States. The House will be 
stunned to know that 60 per eent of the 
advances to the aaricultural sector baa 
been consumed onlY' by six Statu-
40 per cent by four States, namely, 
Tamil Nacfu, Kal'ftataka, Andhra Pr .. 
de8h abtt Kerala 41Id 20 per oeDi .,... 
Oujarat 8Itd .aI1araaldra. Of the totaJ9 
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...... nceI ~ 'the aldculta.ral sect. \, in 
1lwe eo.\lfltry 60 per cent has lOne to si1l 
States _d tnt too, having a total 
'hIrll population of only 35 per cent. 

. 'I'MI )aat led to -regional disparities JD 
. the whole system. This needs to be 
-look.t into. 

The six bank'S which have been na .. 
tionalised reeently have shown an an-
llual growth rate of practically 176 ~Jel 
cent. Their advances bave been mor~ 
than 130 Pet" cent-the annual growth 
rate. Now these banks were making 

, 4 

huge proftts as against the Sched ulcc1 
Commercial Bank .made a proft t of 3.7 
per cent. The profits of these banks 
which have been nationalised now as 
against the profits of Scheduled Com .. 
mercial Banks rOSe by 15.4 per rent. 
'the gc,vernment has to see, ~fter 211, 
what is the purpose of nationalisation 
that way. 

One important thing I would ~ike to 
say and the Finance Minister would '..>e 
kind enough to look at it. The )resent 
banking system in our country is <-on-
tributing to the generation Cr ~ircula

tion of black money. You will be 
surprised to know how? Somebody 
wants to deposi t Rs. 5 lakhs In cl bank 
in a Axed deposit. He goes straight to 
the ban:k manager and puts straight on 
the table,---'Here is - Rs. 5 lakhs. Give 
me a FD receipt' Sir, this is black 
mt'iIley that is deposited. A fixed de-
post rec(~ipt is issued. The FD receipt 
is either kept in the bank or is destroy· 
ed on tbe spot and after 3, 4 or 5 
years, when tne period expires, the 
man goe,; to the bank says that he has 
lost the receipt, flIes an affida vi t to 
that effect and gets a duplicate receipt 
issued and ,ets back the money. That 
Ra. 5 lalths never finds a place either 
in any SavIngs Bank account or 
Current Account~ This is one way of 
uainl the bankina sys~ tt'! cirCUlate 
and generate black money. 

The MOend sy.tem i .. : you go 
";..railbt t(' the Bank MaDa,er. You r"", 'Here is RI. 5 laid ... Give me 
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• HUIldi. I want to sent it to hom .. 
bV.' You send taat Rs. 5 lakhs Hundi 
to Bosnbay. That man at Bombay will .,t the cash rilht at the table wltht)ut 
the money comine into the aCQ(2u'nt.l 
system and you send the goods to h!rn 
without paying excise duty, without 
paying ttie sales tax and ultimately 
without payment of income tax. Sir, 
crotes anti crores of rupees are (.i rC 11-
lating throu.;h this bankine channel 
and it Is all black money. It neither 
comes into savings bank acccunt nor 
the current account. I would like to 
know from the Finance Minister why 
it should not be made mandatory that 
anybody wanting to make a fixed de-
posit of sas beyond Rs. 20,000 or 
Rs. 50,000 should have it first deposit~d 
in his savings bank account nor the 
current account and then only get the 
Fixed Deposit receipt issued. Again 
when it is encashed, it should be en-
cashed by the depositor only tlnrough 
his account. That way the account-
ability will be there, otherwise, IJOW 

the under table dealings take place. 
The manager is known to you and you 
cannot be caught red-handed by CBI 
raid Or by the Income-tax Surveillan:e 
Department because you do not yeep 
the receipt at your house. You des-
troy it and at the time of encashment, 
you file an affidavit and have a dupli-
cate receipt issued and then you get 
it encaslhed. I am sure, Sir, '!1Qt less 
than Rs. 4000-5000 crores of black 
money are finding circulation In 1his 
Way through the banking channels. I 
said it publicly sometime back aisc 
when I was a Ministe~not in charge 
of banking but I said it publicly-when 
I went to inaugurate a bank. Though 
some objection was taken, but I said 
that because I felt like that. Now 
'You rectify these matters.' But noth-
ing was done as the government unfcr-
tunately and this House also ~ln.fortu

nately have no control over the bankin~ 
industry. What do the bank. do? 'lhe 
Reserve Bank is there. In the name of 
alltonomy the Reserve Bank does what 
it watlts and the banka dOl what they 
.ant to do aetuaUy, and the finance 
MtIli.ter Is ablOlutely he~ess ill the 
anatiet-. He oan Clo DOthlmg. We, ~L'8m. 
tbll HfNs" t1aw two Mttmbfta 4t1eeted 



to the Coltee :Board. We 'have got two 
members elected to the Tea Soard to 
tbe Central Education Board, 16 the 
Medical Edueatioti ~oatd, etc. 1 wallt 
to ask tile ,0verntn~11t.-what about 
this banking industry where crare, of 
rupees are invested and which controls 
the whole economy. B~:re this House 
does not fInt} any representation on the 
Board of DiTeCt-ors of the nationalised 
banka. Why should theTe DDt be a law 
or why not thiFl !-Iouse pass a resolu-
tion whereby we have got one or two 
Members on the Board of Directors of 
nati'cnalised banks? This is my Sil,· 
gesti&o. It is for tb~ House to consi· 
der. It is for the government to con-
sider. After all representation should 
be there in order to keep them under 
control. 

Regarding the Directors also 1 would 
like to draw your kind attenlion that 
the Directors who are appointed come 
from a specific region, from a region 
which is the favourite one of the 
Finance Minister and persons who are 
the favourites of the Finance Mhllster. 
There are DO rules, no regulations llnd 
no criteria whatscever followed in tlle 
case of appointment of these Directors. 
This is very important in order to keep 
a control over the nationalised banks. 
Some criteria should be laid down, 
serne rules framed and the Iiouse 
taken into confidence as to how these 
appointments should be made. 

Thirdly, the Directors get a daily 
allowance of Rs. 30 for attendina the 
Board meetings. But if he does not 
want to avail of Rs. 30, he can say 
'I ' want accommodation only.' 1 hen 
he will get only Rs. 15 and he gets 
bank accommodation. Where will he 
get accommodation? He will .let 
accommodation in the Taj Mehal 
hotel or in the Ashoka Hotel which 
costs the bank anythin,g between 
Its. 300 to, !ls. 400 per day. The 
Government 'loes not pay the .Dlrector 
,stralahtway :as. 200 Or 300 tor board-

Eg lodging and everything. 'they win 
ay thern Rs. 15 plus accommodation 
r them 'n tb.e Taj Hotel and Asboka 

,Hotel II tAUs not an aaomaly? Has 
the eovernment glveb thoutbt to tbis 

sort of anomaly' In addition, they 
are aJ.,o Jiven a car. The people who 
are appointed as directors have ,ot 
their vestea interests. They ~o not 
know anyUUnc abOut the business in 
the bankins in1ustry. In the name of 
artisans and in the name of agricul-
tural sector, they ,0 on appointilli such 
persons. I only say that stricter scru-
tiny by Parliament is essential. Some 
rules and regulations should be fran led 
for appointment Ott the directors in 
these particular cases. Otherwise we 
are going to have these anomalies for 
ever. We are not going to achieve what-
ever expectations this House bas 1:oom 
the Banking industry. In this particular 
case the overhead expenses are hIgh; 
wages are higher. Therefore, I say 1Ihat 
if you want t8 expand the system C'f 
banking in the rural sector and if :{OU 
want to provide better services, don't 
go by the national average of one 
branch for every 20,000 population. For 
example, in the case of West Bengal, 
there is only one branch for E-very 
45,000 populatio.; in the case of Rajas-
than there is one branch for ev~ry 
85,000 population. I say that licences 
should be given to open bank branches 
in those areas where the national 
average falls even below this figure. 
That is there should be one bank branch 
for 20,000 population. In the rural 
sector it is not necessary to open the 
branches of these scheduled commel dal 
banks because the over-head expenses 
are high. I say wthy not go in for a 
massIve expansion of regional rLlral 
banks SQ, that the local people are rec-
ruited for this purpose. In that event, 
their services would be much better. 
Government should concentrate on this. 

In 1978-79, when I was in Office, the 
Government had sanctioned 5,000 more 
brancbes tor the whole country specially 
tor the unbanked blocks. And ror the 
three years 1980-.83 we have already 
sanctit-ned opening ot more bran ehes. 
The whole emphasis 'should be on ex-
panaien \)f the regional and rural 
banks. 

Lastly, Sir, I would humbly reque!t 
the Finance Minister to pay hls etten~ 
lion to the service rendered to the 
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customers by the banks. CUstomer ser-
vioe is very bad. No body paY'S any 
attention in the Banks to the customers. 
Have a look at that. There should be 
more Parliamentary control and Mem-
bers of Parliament should be on tthe 
Boards. More rural banks should be 
opened; Agricultural tfeveiopment 
Bank of India like the r.D.B.I. should 
be set UP particularly to cater to the 
needs" of the rural agricultural sector. 
Similarly, for the smallscale sectors 
also, there should be a separate bank 
beca use in the last year or so we had 
seen that there had been verY litUe con· 
tribution made on the agricultural and 
small scale sectors. At the end of M.arch 
1977 t cnly Rs. 250 crores had oeen ad-
vanced. But the Janata Government, 
in March 1978, increased that to 
Rs. 1700 crores from Rs 250 ~!·o:.es. 
But the figure is falling down. , 

So far as the vi tal sectors of 
economy are concerned, Governn\ent 
should see to it that the black 'U~ney 

does not find a place in the ba:lking 
channel. Directors appointed should 
be men of integrity and character and 
intelligence. There should be a repre-
sentativE:' from this House. If such 
steps are taken. I am sure, nobody 
will have any objection. If 91 per cent 
of the to-tal deposits in the industry 
are within the control of the nation-
alised banks, and if Government is 
able to command the heights of the 
economy, there should be no ahbi for 
the Government here after. 

With these remarks and sugge~tion.;:;, 

I conclude by saying that I am not op-
posed to the nationalisation of ~"'anks 

as such. But, the nationalisation 
should not be for the saKe of oation-
alisation. If it is for the gocd of 
the economy t if it is for the Hood 
of the country for commanding the 
beights of economy, then, I support 
this particular Bill. 

SllRI P. RAJA GOPAL NAIDU 
(Chittoor): Mr. Deputy-Speaker, Sir, 
I congratulate our Government for 
natlonaUs1nJ these six private bp,ks. 
Before nationaHsation of banks It wal 

Undertaking.) BUt 
felt that Goverpment w.. only inter-
e$ted in developUlent of the private 
industries. After nationaUsation. I 
am sure they will cater to the needs , . 
of ordinary men be they ln tOW'n$, 
cities or in rural "areas. But in prac-
tice the aim is not being tulfil1ed and~ 
as such tbe Finance Minister must 
have a 'look into it and see that uni-
formity is there. The pollcy of issuing 
loans and also taking of security is 
different in different banks. This policy 
must be a uniform one. Again even 
in the same bank, namely, State Bank 
they will haVe one policy in one town 
and another policy in another town. 
So there must be a uniform policY 
wiih regard to issue of loans, taking 
of security and giving service to the 
people. 

With regard to taking of security 
by the hanks the applicants are in 
dark. The legal advisers want certain 
documents to be produced and when 
those documents are produced some 
other documents are asked for. TheY' 
do not ask for what they required at 
one time with the result that one has 
to wait for months together to submit 
these papers and in the process issu .. 
ing of loans becomes delayed and 
difficult. 

With regard to interest espeCially 
with regard to agriculturists the policy 
should be changed. They have to pay 
interest after every three months. It 
they do not pay in time the penalty is 
imposed with the result it becomes 
compound interest and one has to pay 
24 per cent Or 30 per cent ultima~elY, 
Therefore the interest On loans glven 
to agricuiturists should be collected 
once a year as after every three 
months they are not going to get in-
come Then tbe interest charred from 
the ~gricu1turists is very high. It is 
17 per cent. The intention Is that 
when we give loan to the poor peo-
ple or to the rural masses then the in-
'terest must not be more than 6 per 
cent. 

Mr. Deputy Speaker, Sir, It also be-
comes ditftcult fOr tbe rural m.ne~ to 
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repay the loans when there is a fa .. 
mine or drought. Under such cir .. 
cwnstances the payment of loans 
should be deferred and they must not 
be compelled to repay loans. 

Sir the scheduled banks are not , 
serving the rural masses and, as such, 
the Government prOposes to ha ve 
agriculture development banks. I do 
not know the stage of implementation 
of this proposition. I will request the 
FinanCe Minister to come forward with 
a Bill to establish agricultural deve" 
lopment banks. The regional rural 
banks are serving the rural popula-
tion better. In Chittoor district there 
is no regional rural bank. I will re-
quest the hon'ble Minister to sanction 
a regional rural bank for Chittoor dis-
trict. 

With regard to self-employment 
schemes I would like to suggest that 
the application of the individual con-
cerned should go through district in-
dustries centres even for rural indus-
tries. Today '",hen for rural indus-
tries they propose to issue a loan to a 
certain perSOn ultimately the banks 
reject his application. N ow, in the 
district industries centres there is a 
representative from the bank and 
when all these people come together 
and propose to issue a loan then the 
bank will not have any objection to 
give loan provided security is coming 
forth. 

Si r, the rural labour is not able to 
get ony loan from the banks as they 
are not in a position to give a security. 
I want the Government to give secu-
rity in certain cases like command 
'lrea development schemes where it is 
'1')t pf)ssible for the agriculturists to 
take loans from the banks because of 
SOTIle defects in the system or because 
of any other difficulty which is faced 
l..,V th~m. The Government has to 
~ive guara~tee to agricultural labour. 
Banks should issue such loans. If that 

t.~ not done, toe agricultural labour 
~ \\7111 not haVe any possibility of taking 
any loan at all to improve their condi-
tion. Banks should issue loans to 
323 LS-l0 
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agricultural labour and also marginal 
farmers to purchase land because it 
is not possible fOr them to purchase 
land without these loans. So I re-, 
quest the hon. Finance Minister to 
direct the scheduled banks to issue 
loans to agricultural labour and mar-
ginal farmers to purchase land. 

Regarding allocation of funds to 
rural areas I am very sorry to say, 
this is not ~uch. In many States and 
in many places there are no banks at 
all. The allocation is not even seven 
to nine per cent. I request the hon. 
Finance Minister to increase the al-
lotment or allocation to these rural 
areas. 

Sir, I am very glad that the hon. 
Finance Minister had convened a con-
ference of the scheduled Banks Mana-
gers and asked them to allocate 40 per 
cent at least to implement the twenty-
point programme. Likewise he must 
direct all the b:tnk branc1les and a11 
the Banks to see that loans are issued 
liberally. There are lead-banks in 
every district. They ba Ve made some 
surveys. They haVe fixed up some 
places where the bank branches have 
to be opened. I would like to say that 
thOse survfSys are not comprehensive 
at an: they are defective. Bank bran-
ches have to be opened according to 
so~e formula. There must be some 
guidelines in regard to opening ot 
bank branches. Where the areas are 
not banked, the scheduled banks have 
to give loans through cooperative so-
cieties. I want to give you one ex-
ample. There is Kuppam. taluk in 
Chittoor district. That is not banked 
properly. A milk product factory is 
coming up in Chittoor district. Milch 
cattle have to be purchased by the 
farmers and agricultural labour. There 
are no banks in Kuppam taluk except 
in Kuppam and V-Kota. So, they are 
not able to get loans because of this. 
If loanc:: are Jriven throu~b cooperative 
societies by the scheduled banks, they 
"..rill be able to purchase these animals. 
What I 1'ay is that ;n any Sta~ and 
in any t)1ace where there Are DO bank 
hra1'" t+ act , loans should be advanced 
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through these cooperative soci~ties. It 
is not a new policy which I am advo-
catin,. It is being done in some 
places. But, if a uniform policy is 
followed in all places in this regard, 
then it is quite possible for those who 
are ~ot having banks in the rural 
areas to get these loans through co-
operative societies. 

About rural industries, I wish to 
point out it is becomine very difficult 
for them' to get loans. The Finance 
Minister should instruct the scheduled 
banks to issue loans liberally so that 
rural industries may develop. Thank 
you. 

SHRIMATI GEETA MUKHERJEE 
(PanskUTa) : Mr. Deputy-Speeke.l', 
Sir, I rise to support the Bill moved 
by the hone Minis.ter but at the same 
time I would like to make a few , . 
observations about the shortconungs 
in that are left out as also in the 
functioning of the natIonalised banks. 

1 feel that the foreign banks should 
have bE.en nationalised long back. 
Everybody knows that these banks are 
big ialstruments in the hands of 
multi-national corporations as well as 
some of the known monopoly houses 
for their eCIOnomic manipuations. But 
that js not the only reason. I draw 
the poiuted attention of the Minister, 
through you. Sir, to the book written 
by Ex-CIA Agent, Phillip Agee, 'CIA 
Diary'. In this book, he has quoted 
the nam€ of the First National City 
Bank u9~d by the C.I.A. as a clandes-
tine funding mechanism and foc pur-
chase of foreign currency. At pre-
!Sent, the whole 'nrorth-eastern region 
and many other regions are in tur-
moil and across party lines, many 
people are suspecting CIA hand in it. 
It is, therefore, mgh time that these 
foreign banks are na tiona li's ed. 

Secondly, I a~ with many hon. 
friends who have raised the point 
that this limit of as. 200 crores is not 
needed. In fact, it is necessary to 
nationalise all private seclor banks 
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for stoppJna big business and specu-
lators from utilising them; at least, it 
will open up the sCOpe lor stopping 
them. Not only that, the entire 
financial sector including incorporated 
general financial companies should 
be nationali~ for the same purpose. 
I would like to ask the Minister why 
the Governm,ent is fighting shy in 
nationalising the foreign banks etc. 

Further, I would like to give a few 
facts e1ittreT to stI'eIlgthen some of the 
observations already made by SOme 
hone Members or to make some supple-
mentary points. A pOint was raised 
by an hon4 Member, Shri Satish 
Agarwal about the ~ional imbalance. 
In this context, I would like to quote 
the figures pertaining to my own 
State, West Bengal. You wHI pardon 
me when I am quoting these fi~ures I 

from my State; do not take rne to be 
regional. This is only to support the 
contention made by our hone friend. 
In West Bengal out of every Rs. 100 
deposit in the branches of nationalised 
bank, B.S. 90 were disbursed by way of 
loan inside the West Bengal State in 
the year 1970. But in 1977. ,Rs. ~J3 got 
Ireduced to Rs. 66 only, that is' our 
State lost Rs. 34 for everY deposit of 
Rs. 100 in this period. I agree that 
some of it should be given to others 
alS'O, but should We be the lnain 
people 1:0 shoulder this burden? In 
1978 whereas West Bengal got 65 per 
cent of its deposits, \faharaS'htra 
whose should&s are stronger than 
ours, got 76 per cent of its deposits. ' 
It is, the'l'efore, very eS5ential that 
there should be more equitable dis-
tributon in this matter. 

My Deputy-Speak-aT, Sir, I have no 
time to go into the clauses which have 
been referred to by the Minister to 
support the Bill, but with full know-
ledge of those clauses, I would like 
to ask, the Minister whether on the 
basis of the performance of the 
Inationa1ised banks, he can' really 
claim that the spirit of these clauses 
have been implemented. I wou Id say, 
it is not so. There are certain critics 
(.1f nationalisation and they do not 
want nationalisation at all ·However, 
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IT do not want to throw the baby with 
the bath water, but the Government. 
should explain how It is that even 
tGday in very essential sector, priority 
:sector, the pic\u.re is vary bad. Why 
should it be like this? The Gover-
nor of Reserve Bank has himself 
admitted that advances to large and 
medium indstries have been raised 
by about Rs. 500 crores per year on 
an average during the past decade~ 
What safety valves hav~ been thought 
of, on this question? This is the 
position with regard to industry in 
general. Even about the .small scale 
industries, what is the picture? Of 
the Rs. 1718 cl'OOOs loot to the small 
scale industry till May 1978, the bulk 
has been pre-empted by the Tich-
managed small and ancillary indus-
tries, to take advantage of the Gov-
1~nt·s pIOli~y. 

A large number of the declared 
'small scale units' wtJch get loans, 
are actually those set up by the kith 
and. kin of top industrialists and also 
nch urban busines men for whom 
these investments in small-scale sec-
tor with its concessions and incentives 
have been On additional means to 
IDa ke a fast buck. 

The last and the most important 
part of it is the rural credit. Not 
only is the proportion ba1;ween rural 
and semi-urban, and metropolitan and 
urban credit disastrous; but inside the 
villages alSO, the distribution is disas-
trous. In mY' own state, look at the 
metropolitan-W'1barn credit. In 1977, 
"/9.8 percent is m,*ropolitan-urban 
c.redit. RU1ral credit is 29.2 per cent. 
Semi-urban is 2l.4 per cent. But 
even in this very small rural credit, 
what is the position of the prot 
people-not only in my State, but 
everywhere under the sun? Look at 
the report given by an Agricultural 
University research team in Kanpur. 
They say: "As much as 83 per cent 
of all agricultural credit as extended 
by commercial banks ~ agricultural 
PlJl'I)OSeS in U.P. is being cornered by 
big firms." Look at the sitltation in 

my State Even in the operation of 
the scheme at ditferentdal rate of in-
terest, the. percentap of loans under 
this scheme, in December, 197'1 ... 
December, 1978 were only 0.22 and 
O.24-not even upto 1 per cent. So. 
who is really reaping the benellt of. 
nationalization of banks? It is doubt-
less that the priority sectors are ,et-
ting more money. And more mOllEtY 
.is gomlg to them; otherwise, we would 
not be supporting such measures. But 
even inSide the priority secto:rs. 
people who should get the greatest 
priority are not getting the beneftt. 
All these days, it has been bait-
pening; why is it happening durin' 
the last decade? It is happening be-
cause of the class nature of the GOV-
ernment at the Centre. The~re, 1 
draw the attention of the House to 
!this, and say that unless the Central 
Government gives up at least a frac-
tion m its concern for its class bro-
thers in big industry, big business and 
a-ural rich this pattern will never 
change. ~,I do demand of the 
Minister to think over these questions 
and take adequate measures. 

I am not in a position to suggest 
many thi!ngS just now, because of 
shortage at time. I will suggest 1 or 
2. In the rural scene, particularly in 
the matter of dlifferent.i.a.l rate of 
interest scheme fnr small and maTgi-
noaJ tanners, we have this guarantee 
busines5~ Unless these guarantee re-
qu'lrements are chknged, I don't think 
this pattern. will change at all. So, 
Government will have to think as to 
how these guarantee requirements in 
the case of these people can be 
changed. Moreover if all the compli-
cated procedures are to be undergone, 
I am sure this differential scheme 
will not work. We have to consider 
whether tor small scale industries, 
loans in terms of material can be 
gQ.ven. These questions should be 
thoroughly examined. 

.SHJU OSCAR FERNANDES 
(Udipi) : :Mr. Deputy-Speaker, Sir9 

after a decade yet another six "f/Z7 

-The or~nal s~h was delivered in Kannada. 



295 Banking Cos. (Acq. JUNE 16, 1980 and Tral'lsf~r of 

(Shri Oscar Fernandes) 

prom.inent banks of our country have 
been nationalised I would like to 
welcome this step taken by the Gov-
ernm.en.t. A decade ago, fourteen 
important banks were nationalised 
and this move was appreciated and 
welComed whole heartedly by ihe 
people of our c'ountry. From every 
nook and corner of the cOuntry people 
bade expr"essed their happiness over 
this. By nationalising those fourteen 
banks the wealth of the nation~ waS 
pnt to proper use for the good of the 
people. Now, we have reached the 
second stage. By nationalising an-
otber six major banks we have paved 
the way for rural development. 

The banks after nation al isation 
have progressed very well. Also, the 
deposit mobilisation scheme has made 
good progress. Several branches 
halve been opened with the intention 
of rural development and uplitt of the 

Even though there is gOOd progress 
after nationalisation We cannot be 
eom.placent about it--.We have to look 
at. the progress achieved by these 
'>anks. Now-a-clays the banks are not 
helping the oeople to SIOlve their 
problems. People cannot step into 
the bank for getting help. Some years 
ago people were welcomed to the 
banks. But this attitude has changed. 
Some personnel of these banks have 
Dot realised the purpose of nationa-
lisaItion. According to the 20-point 
programme nationalisation of these 
banks in our country is a very im-
portant steP. But, in the last two and 
a half years the p\l1l"P()Se of nationa-
lisa.tion was not served. Nationalisa-
lion of theSe SIX banks should lead 
to the development or the rural 
ll8JIeS. Nationalisation. 15d to the 
povision of job opporl.unitlegt to the 
teclhnically qualitled personnel. But in. 
the past two and a half years these 
quaJifted personnel have not been 
taken care 01.. National1sation also 
encouraged to start sm,all scale in-
dwItey. Bu.t, there are some sick 
units. For the improvement of these 
sick units a nursing programme is 

Undef"taking,) BU, 
there already. But I do not know why 
these sick units are s.1lowed to bec01ne 
sick. Even ,vhen the need is onlY 
hundred rupees or thousand rupees. 
the units have become sick for lack 
of finance and it is said that nursing 
PTQgramme i.s there for such units. 
But the bankS! should give the blood 
and they should seta that the units do 
not beCome sick. Timely help would 
help such units to become self luffi-
cient. I would like to explain o~ 
more major probl'~m for the conSl-
deration of our hon. ~"inance Minister. 
The priori~ty sector is not giving 
prominence to the housing project. 
For the common people' a ne\v proj'act 
under ten thousand rupees should be 
made avai1llble. This project should 
be included in priority gector. This 
is my earnest appeal to the hon. 
M1nister. 

A number of branches have been 
opened in truZ\ rural areas, but all the 
villages have not been covered. Even 
where bank is opened, it is not help-
i,ng tbc rural populatiOlIl, especially 
the educated unemployed. There are 
a number of educated y10uths in rural 
areas without employment and thrcse 
youngsters may be deployed in the 
progress of deposit mobilising. L.I.C. 
Of tndia will open branch if there is 
a need. In the .first instance, they will 
Open a sub-branch and 11 they com~ 
to know that there would be p.:ood 
business then, very soon the sub-
branch would be upgraded as a 
branch. The banks can makta use of 
tbe talents of the educated unemploy-
ed youths under stimpendat"y scheme 
for mobilising the deposits, in sub-
branches. When the mobilisation of 
deposits gets a progressive momen .. 
tum then these sUJb-l~nches can be 
upgraded to branches. 

Sir, th'are are several other impor-
tant S1Uggests to make. But due to 
paucity of time I am not 'ln a posi· 
tion to caver all of them. I thank you 
very much for g;:ving me this o~poIl'
trunity to speak in my rellooal 
Xannada. With these words I con-
clude my speech. 
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15."l1li.' 
SImI T. R. SHAMANNA (Banga-

lore South): Mr Deputy-Speaker, I 
am not opposed to the principle of 
taking' over non-nationalised banks. 

MR. D:m>UTY -SPEAKER: You can 
in your speech cover the points in the 
amendments that you have tabled. 

SHRI T. R. SHAMANNA: I am to 
say that I am not at all happy that 
the fourteen nationalised banks which 
were taken over in 1969 haVe not 
come up to our expectations. They 
have been able to get larger deposits 
and open a nwnber of branches and 
developed business in their own ,vay 
burt they have certainly not given the 
fruitful results that were expected of 
them. 

In the first instance, they have 
hellped a large number of big indus-
tries and big traders who got -the 
financial help which they wanted. 
They have also helped the government 
as the funds of the nationalised banks 
have been invested in government bonds 
and other government investments. 
It has also helped to a conslderabl~ 
extent the employees of the Bank 
who are geting far better ftnanchll 
facilities than that being given to 
any other sector of industry. I may 
say here that the efficiency of the 
bank and the working of the st-aff 
is far from satisfactory. The staff 
wants higher salary, higher oonus 
but sO far as work is concerned, it 
is very very unsatIsfactory. They care 
more about getting their bonus and 
getting their overtime wages. But iO 
far as work is concerned they do it 
4 , 

In a haphazard way and not to expec-
tation. 

These rmtionalised banks were ex-
»ected to help the weaker seetions of 
.~JpIOJ;)e. 1fo foubt, it>Jfte of the 
bulks have liven advances to the 
'Weaker leetiODs of the people, but it 
has ftot Ci~ the required help. The 
I'baattee- 'tnRister has -given Us figures 
~. the deposlte collected, Dum. 
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ber of branches opened and flguJ.tes 
rel.ting to other things. It would 
have been better if the Finance Mi-
nister could have given the following 
particulars-

How many persons of weaker sec-
tions have been given loan by these 
14 nationalised Banks and what Ja 
the t\)tal amount of loan given or ad-
vance given to the weaker sections, 
how many of them used for the pur-
pose for which it has been advanced 
and h,.)w many of them are payiDg 
instalments regularly and how much 
is outstanding and how much 
has become bad. Had these particu-
lars been given it WOUld have lbeen , 
helpfUl to us to study how far these 
nationalised Banks have really help-
ed the weaker sections. I hope the 
Finance Minister will give us some 
particulars in what manner these 
banks have helped the weaker sec-
tions. These particulars and figures 
would be ot help to us. 

A large number of branches have 
been opened but most of the bran-
ches have been opened in urban areas 
only. We have to see that larger 
number of branches are opened in 
rural 'areas at places where they have 
not got these banking facilities at all. 

People take loan from the money 
lender. In Kamataka State under 
the Debt Relief Act in the C9Se of 
persons who are of the weaker sec-
tions and whose income is less than 
Rs. 4,800 their debt loan is discharg-
ed. On this account, the money 
lenders are not lending any money 
nOW-B-days. They have taken to 
other trades. Nationalised banks are 
not helping these weaker people. 
They have no source to get this faci-
lity of loan. Government must 'bake 
some urgent stepg to see that some 
facilities are provided to such people-
weaker sections of aoc;iety-who en-
gage themselves in trade or industry 
particularly in the rural areas. That 
las to be given top .Priority-

I do not say that these uaUonalJsecI 
BaAJra have not done ~ at 
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all In some cases r have found that 
these netionaUsed banks have given 
advances to auto-rickshaw drivers. I 
knOW' that these drivers have in 
course of time, become owners of 
rickshaws. 

In Bangalore City some of the petty 
traders and hawkers used. to bor-
row money from these money lend-
ers. They were paying Re. 1 as 
interest on Rs. 100 per day. The cal-
culation comes to the rate of interest 
being 300 per cent. I helped about 
100 of these, people by getting loan 
from the banks. Most of them have 
discharled their debts. Everyday 
they are able to save something-in 
no way less than the amount they 
used to give as interest to the money 
lenders. They are now happy that 
they are able to earn something by 
way of their Ii velihood. I am say-
ing this because if the people who 
actually need help are given help, 
they will be happy, and the purpose 
of nationalisation will also be achie-
ved. 

After nationalisation one of the , 
greatest drawbacks I find is the high 
rate of interest that is being charg-
ed, which ranges from 15 to 18 per 
cent. With heavy taxation and a 
rate of interest as high as 15 to 18 
per cent, no industry or trade can 
survive Or meke a reasonable profit. 
Therefore, something has to be done 
to see that the rate of interest is 
reduced to the barest minimum, ~r
ticularly in the case of those people 
who want to build up their economy. 

In the Kamataka State, the land 
reforms Act enables the poor people 
to get lands, but what about the 
money required fOr buying the buL-
locks, plough, agricultural imple-
ments, manure, etc.? If land reforms 
ere t(! be implemented properly, the 
Wfi!'aker sections must be-liven finan-
cial assistance to enable them to pro-
dUe somethirtr out of the land that 
has been given to them. Also, a large 
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number of sites have been given to 
the rural people. With empty sitsr 
they cannot do anything. Some agen-
cy should be there to give them mo-
ney to build the houses. About 7 
lakh sites have been distributed, but 
hardly 70,000 people have built 
houses. A large number of them have 
no money to build the houses. So,. 
steps should be taken to see how 
best we can help them to build 
houses. 

With regard to the administration of 
S\)me of these banks, I want to bring 
to the notice of the hon. Minister 
some of the facts I know. At one time-, 
for every lakh of deposits-given to 
the bank, one appointment was given. 
In the caSe of Boards and Corpora. 
t'lons that were keeping their deposits 
in the bank, the concerned Chairman 
or Director -used to get a Fiat Car. We 
find that these banks are giving 10 or-
10! per cent interest. 

MR. DEPUTY-SPEAKER: His ti~ 
is up. He shOUld conclude. now. 

SHRI T. R. SHAMANNA: Now-a-
day for getting a loan from a bank 
one has to have some influenCe Or one 
has to give some bribe, Corporation 
is rampant so far as granting loans 
is concerned That has to be looked 
into.. . 

Before tgking over these six bankS' 
mentioned in the Bill, priority should 
have been given to the taking over of 
foreign exchange banks. Through the 
deposits made- by Indians, these banks 
are earning several crores. So, all the 
foreign exchange banks operating in 
India should be nationalised before 
other banks are nati·analised because , 
they are making roaring profits. They 
are helpfUl only to the foreign na-
tionals in trade, shipping,. insurance, 
etc. Even after 33 years' of· indepen-
dance, we have not been able to na-
tionalise the foreign exchange banks. 
The Government should take stePs -to 
aationalise foreign banks before they 
start foreign exchanse baIlka ia _titer 
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countries. Otherwise, it· will be diffi-
cult for us tQ open fQreign exchange 
baIlks in pther countries. Even 
the SDladler cQuntri? have natio-
nat1lised the foreiiJl exchan,e banks 
In theIr countries. It may not be diffi-
cult fOr a country like India to 'bake 
over these foreign exchange banks. 
The GoverI)ment must give thought to 
this proposal of mine i.e. to have bran-
ches of our nationalised banks in 
f'0relgn countries. It will be helpful 
to OUr export trade and in building up 
our economy. 

We find that-through an ordinance 
SlX banks have been nationalised. The 
nove~'nme'lt seems to have some mO-
t 1 ve in nationalising these banks be-
cause In 1969 berore the parliamentary 
elections 14 branks were nationalised 
and Just now, just be-fore the Assem-
bly (' lections in many States, these six 
ban k') have been nationalised. Of 
course, the ruling party may say that 
they have done it for the weaker sec-
tions. but I feel tha.t it is a vote-catch-
ing device. They must Sf'e to it that 
the b€nefit of nationalisation must go 
to those people who are In need of it. r 
am sure, the Finance Minister will 
take steps to see that the country gets 
the fruits of nationalisation. 

Furthe:omore, loans are being advan-
ced by the nationalised bank~ to those 
people who nave got some influence or 
who are hell)ful to the executives of 
the banks. In this connection, I am 
happy to say that now the recruitment 
wi~l be done by the Banking Board 
atfer (.'~nducting a test. 

FOr advancing of loanc;, some policy 
must be l'3.id down sO that there may 
not be any misuse of power and the 
lendIng of money is done on prJper 
lines. 

You have nationalised banks whose 
deposits were more than Its. 200 
crores. But I have aft amendment. 
Banks whbae deposits are more th'an 
Rs. 100 croreA should also be nation-
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aUsed. When 14 banks we.re na tionalis-
ed, the minimum fixed was Rs. 50 
crores and now you have taken it to 
Rs. 200 crores. Of course, in this pe-
riod, the money wlue has gone down. 
But it will be better if you take over 
th'\)se banks also whose deposits cross 
Rs. 100 crores. Now, the bigger banks 
advance money to bigger institutions. 
rrhe snlaller banks may be made to 
advance money to sm~ller people. 
Therefore, I urge upon the Finance 
Minister to take over smaller banks 
whose depJsit is more than Rs. 100 
crore::;. This will help poor people liv-
ing in rural areas. -zz 

It is necessary that banks should 
ghre loans to petty traders, small agri-
culturists weavers and other artisans . , 
Otherwise, nationalising these banks 
will only benefit the bank employees, 
the Government and the ruling party 
because the ruling party can appoint 
their own men as Chairman and Direc-
tors of these banks. Therefore, if the 
banks are rea11y to be helpful to the-
common man, it is necessary that strict 
ru les a re framed so thf!t they Can help 
the poorer sections of society. 

With these words, I thank you for 
the time allotted to me. 

SHR· K. T. KOSALRAM (Tiruehen-
dur): Mr. Deputy-Speaker, Sir, while 
supporting the Bill I wish to say 
something about the administrative 
side of the banks. FirSt of all, I want 
to know from the Minister why he 
has fixed 14th March, 1980 as the date 
on whiCh these banks should have not 
less than Rs. 200 crores as deposits 
When the Bill comes into effect from 
15-4-1980. Similarly, I want to know 
why the limit of Rs. 200 crores has 
been fixed While in the nationalisation 
of 14 ('ommercial banks in 1969 the 
limit of deoosit was just Rs. 50 crores. 
I want to) know the reason for it. 

I wonder why the Government hesi-
tates to nationalise the National Grind-
ley,= Bank in which there was a strike 
Of the c-1ployees fOr over 90 days ju.st 
for urging upon ~he Oovel11ntent ~o 
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take over this bank. I do not think 
that the operation of the Indian Banks 
abroad would be affected in any way 
by nationalisin, the National Grindleys 
Bank. I would like to advise my fri-
end the FinanCe Minister, that the , 
nationalisation of these banks should 
not result in disruption of normal 
banking activities. I have represented 
to him on several occasions-he would 
remember it--wabout the indiscipline 
in the State Bank of India branches. 
It is not even indiscipline, it is indulg-
ing in criminal activities. I w'llI quote 
one instance of this. Recently in Delhi, 
the Oapital of India, a "," :rk of the 
Punjab National Bank slapped the 
Manager of the Branch and the Mana-
ger immediately died in shame in the 
precincts of the Branch. The Govern-
ment is well aware of this. It has be-
come commOn practice to gherao the 
offieers, as if the officers are responsible 
tor all these things. This is the thing 
going on everywhere. It is going on 
not only in one particular br9nch, but 
throughout the country. 

Then, Sir, the Board of Management 
.hould reftect the hopes and aspira-
tions of all the employees of the bank-
ing institution. You should appoint 
a representative of the workers as one 
of the Direetors and he should be given 
an effective say in the Board of 
Management. Similarly, there must 
be also a representative of the well-
known public Nowadays the directors 
are all the nOminees of the agricul-
tural sector, this sector and that sec-
tor. Ninety per cent of them are 
Government staff. Therefore, nobody 
knowns what is going on there. It 
would be better if some Members 
of Parliament can also be nominated 
in the' Board Of Management. That is 
my suaetflion. 

Durinl the Emergency, everybody 
knows that the nationalised banks 
were working very effectively giving 
the impreaion that they belona to 
the common people of the country. 
The people also felt that the banks 
were their own financial institutions. 
But during the Janata regime the banks 
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became places of inaction. Every-
body knows it. You ask any man in 
the street, he will tell you what the 
J anata Government has done. (Inter-
~ptions). During the Emergency 
period every common man felt that 
the bank was his own. Now it is the 
other way. I can prove it by a num-
ber of examples (Interruptions). Why 
do you interrupt my speech? There is 
no encouragement given to common 
people. The Chairman of these banks 
behave as if they are the owners of 
the crores of rupees invested in them, 
and they distribute the money to their 
':friends and relations. That is very 
common now_a-days. You must look 
in to it immediately. 

The Banking Service Commission 
Act passed by the previous Govern-
ment was repealed by the Janata Gov-
ernment. In order to avoid nepotism 
and corruption in appointments the 
Commission must be revived imme-
diately. 

Once again, I appeal to my friend, 
the Finance Minister, that he should 
advise the bankers to respect the com-
mon man. Now-a_days they are not 
treating people well. If the agricul-
turist goes to a bank, they ask, "Why 
are you coming here?" Whether they 
deposit money in the bank or not, they 
are not bothered. 

During the the emergency, the hOD. 
Miniser himself knows, they huts 01 
slum dwellers were washed away by 
the cyclone. The bank managers 
went to them and gave loans in the 
very presence of Shri Venkataraman. 
A percentage of the money has not 
been recovered, and on that score the 
bank people are DOW refulin. 10an8. 

PROF. N. G. RANGA (Guntur): 
They charge penal rates. 

SHRI K. T. KOSA.LRAM: I l"equest 
the hone Minister that ~ least those 
who have repaid must be liven loans 
.,ain. The cases of the POOr agricul-
turQts and small scale iAduatries 
should also be considered sympathe-
tically. 
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The Bank Managers do not shOw 
such enthusiasm now. They do not 
give loans even to those who have 
repaid their earlier Joans. 

SHRI XAVlBB AlRIAKAL (Emaku-
lam): I fully and wholeheartedly .sup-
port the Bill introduced by our hon. 
Finance Minister. 

By this enactment it is said that over 
Re. 945 crores will be channelled into 
the priority sector in addition to the 40 
per cent agreed to by the Reserve Bank 
earlier. This is a remarkable and bold 
step taken by the Government which in 
due course will have a far-reaching 
impact on the social and economic life 
of this nation. 

In the preamble of the Blll, sever&l 
reasons bave been aiven, ani! it has 
been said in conclusion: 

" ...... in conformity with the poll-
ey of the state towards securing the 
princIples laid down in clauses (b) 
and (c) ot article 3U of the Constltu-
tion ..... ." 

Clauses (b) and (c) of article 39 of the 
Constitution very clearly state the 
concept, philosophy and programme of 
our nation. In order to achieve those 
objectives and have h proper growth 
towards socialism, this nationalisation 
is imperative. When the Bill of 1969 
was passed in 1970, it was stated that 
banking would cbanre from "glorified 
urban pawn shops to SOcial banking." 
How true! it can be judged from the 
tremendous impact nationalisation has 
had on OUr social and .economic life. 
We can see in the agri.!:ultural sector 
alone how tar we have advanced in our 
endeavours, in improvin, the IKe of the 
poor people of this natioIL If you lOOk 
at the account-holders and credit-
depoalt ra.tio in the acrieultural sector 
aloDe, that .will show how vital is the 
naUollaUsation of banks. Valious 
agencies l\ke !DnA, MFAL, ntDP, 
CPA, DPAP ruwe put their whole. 
hearted eftIort in upUft1nl the rural life 
in our country. These apncies are the 
product of the nationallsation of banks 
in our countrY in 198ft. There hal been 

a phenomenal 1T0wth in the number of 
branches. Where are they lo~ated? 
A majority of them are in the rural 
areas. Wi th re,ard to the policy of 
crantin, licences for ooenina about 
6,500 branches, I would. like to draw 
the att~ntion of the hone Minister to the 
Report prepared and submltted ""y 
James Ray Committ~ in this regard. 
I do not want to '0 lOto the details 
of t.i.e Report. But I hope that the bon. 
Minister will bear in mind the recom-
mendations of the Committee while 
granting licences for openiuJ( new 
branches .in the rural areas. The re-
sources of the rural areas should not 
be taken away to the urban areas The 
statistics shows that there is' a de-
crease of 40 per cent in the credit-
depcsit ration in the rural areas. If 
that is a fact, I beg that this must be 
taken serious note of. The rural 
wealth Of our nation should not be 
taken away for the development of 
urban areas. We &ho'.1ld have a policy 
to see that the credit-deposit ratio is 
maintained in the rural areas. 

Mr. Agarwal was talking about the 
growth of economy as a whole and he 
was making some criticISms. But I 
would like to pOint out that there is a 
drastic change and now the emphasis 
has shifted from large scale industries 
to small scale industl"ies and if we look 
at the figures, we will be coltvinced 
that it is all a protiuct of nationlisation 
of banks in 1969. The whole life in 
rural area is l'lvely now. Each one IS 
trying to imprOVe his/he.::" life by mak-
ing use of the nationlaiged banks to a 
large extent. ConsiderirJr the improve-
ments and achievements, I am convinc-
ed that the nationalisation Of the bank-
ing system, as a whole, is imperative, 
and also mandatory ft't the upHfiment 
of the poor. Tbe natlonallsation of six 
private leetor baftka receAtly is a GOur-
81(eous step towards aehievil1g locia-
Usm. 

I would like to point out a eettous 
defect Or ftaw that was there alter the 
naUonaU.atloD Of banJcs In 1189. A 
Government a.port has stated tbat 
"The major beneficiaries have been the 
we.w.te.r parts or the population. bOtIs 
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in rural and urban l!leas and the vast 
majority have been barely touched." 
If SUCh is the case, I beg the boll 
Minister to take serious and drastic' 
steps to see that the })Oor get the ben.e-
fit of nationalisation. Why is it that in 
our country 50 to 60 per cent of our 
people are still belOW the povert,v line? 
That is because many of these institu-
tions are not willing to give the neces-
sary help to the poor, which they 
ought to. 

I would like to point out another 
fact, which tbis hon. HOUSe should take 
note of. There is a lot of anti-nationa-
lisation propaganda goini on in l'llr 
country. We know as to who are be-
hind this anti_nahonalisation propa-
pnda and how far- they have succeeded 
or are trying to succeed in their: at-
tempts. The economic growth since 
nationalisation will indicate that it is 
a myth alone, not reality that nationa-
sation will destroy it. We have im-
proved a lot in our savings and invest-
ments after nationalisation. There IS a 
contributory factor to the anti-nation a-
lisation propaganda and that is the low 
productivity and profitability of natio ... 
nalised institutions. The present 
figures show that only Rs. 28 'ClOres is 
the profit. That means, the profit as 
related to the total inome has decreas-
ed to 2.01 per cent from 2.18 per c~nt 
in 1979. 

Another point whic-h I would like to 
bring to your notice it! that there is a 
high rate of inftation. The credit in-
flation is high in OUr country. It is 
mainly due to strikes resorted to by 
employees. My submission is that it is 
time that we seriously tske note of 
these wild-cat strikes In the essential 
services. They are holding the nation 
to ransom4 There are disruptive ele-
ments which are holding the nahon to 
ransom. The present Government 
must take a serious note of these ten-
dencies developing in our cGuntl'v to 
disrupt the economic life of the nation. 

My hon. friend, Mr. Satish Agarwal, 
said that a lot of frauds and nlanipula ... 
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tions are ,oing on In the n~tio:'1.n1is~d 
banking system. This also should be 
taken note of by the hon. Minister. 

Referring to elause 2(a). it says, 
"banking company does not include a 
foreign company. My submission is 
that there are some foreign ·banks ooe-
rating in OUr countTy and 1 ask what 
is their role in our country Elnd how 
far they can go on with their activities 
!'1 C'-lr country. There are 39 scheduled 
banks in our country. What is the role 
of these 39 schedilled banks in the 
context of nationalisation and article 
39(b) and (c)? 

Referring to clause e(2) (a), it says, 
'payment in cash which amounts to 
Rs. 18.50 crores. In my humble opi. 
nion, I submit, that that will be contri-
buting to the high trend of inflation In 
OUr country. Already there is 20 per 
cent increase in the inftation rate. 
Why cannol the Government stop mak-
ing payment in cash .and put this 
amount in 5lccurities? This :11so may 
be taken note of. 

Finally, referring to Chaoter IV, 
Management Of corresponding new 
Banks, there is clause 7(2) about tllp. 
Board of Directors. There also I agree 
with Mr. Satish Agarwal that we 
should have a look at the functions and 
responsibilities of the Board of Direc-
tors. 

Again. there is clause 9, sub-clause 
(3) which says: 

"Every Board of Directors of a 
corresponding new bank, ronst!tuteo 
under any scheme made under sub-
section 0), shall include--

(a) representative of the em-
ployees, and of depositor of such 
bank· and , 

(b) such other persons as may 
represent the interest of each' of 
the following ('ategorles, namely, 

farmers workers and artisans." , 

My submission is that this categorisa-
ticn is not enoug~. It should have a 
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wider an,rle wherein the rel)resenta-
#vea of Ule people should alao be in-
eluded. 

With these remarks, I fully support 
the Bill presented by the hone Finance 
Minister. 

SHBI M. RAM GOPAI.. REDDY 
(Nizamabad): Sir after 1969, fourteen , 
banks were nationalised and this is 
the second step which this Govern-
ment has taken to nationalise aoother 
six banks. Thus the total number of 
banks has become 20. 

Now, I want to know from the Minis-
ter how many times, from 1969 on-
wards, the bank employees have gone 
on strike. Madam Gandhi has said 
several times that these bankmen and 
1llso the employees of Indian Airlines, 
Air India and other highly placEd .... 

MR. DEPUTY-SPEAKER: Whe-n you 
were In the Opposition, you would have 
supported some strikes! 

SHRI M. RAM GOPAL REDDY: 
They have done a lot of hRrm to this 
country. During Janata rule they stop-
ped clearance of cheques far several 
days and thus they h!lve alnlost wreck-
ed the economy of this country. I want 
the Minister to see that these ,geople 
do not go on strike. Madam Gandhi 
he said that unless and until the poor 
worker in the village gets something, 
these highly paid persons should wait 
for some more time. I have already 
said on the ftoor of this House that if 
highly paid people drawing more than 
Rs. 1000/- or so go 011 ::..trike, t.llCY must 
be summarily dismis~d. Unless and 
until this is done, there will be no dis-
cipline in this country. One can 
understand a poor man agitating for 
more wages. If it \\-ere a man drawing 
l'ts. 200 to Rs. 25() or Rs. 300 to Rs. 350 
one can understand but if a maD draw .. 
ing ·RB. lOOO/- or Rs. 800/-. sittinfl in 
an air-Conditioned bank, goes on strike, 
it is only misebief, 'r would SilY. More-
over, after the tak~oo()ver of the banks, 
the employees have got no fear. They 
just form sorae UGiODl aDd tbey want 

U~1cinQ.) Bill 
all benefits from banking lDstltutions,. 
while in return they live very little. 

I want to say ODe thing. People must 
take money from the banks, but they 
must return it. We can take water 
from the tank, but the tank must be 
ftlled up again. Suppose you go on 
drawing water from the tank, it it is 
not filled up alain it becomes empty 
soon. If people who do not deserve it, 
take money frOm the banks, t~o bank 
will become bankr.lpt. Previously, one 
bank used to be r:lnkt"U'Pt while aA.-
other bank used to be sound. Now that 
they are under the \.xovernment of 
India the Government of India should , 
take care to see that every bank makes 
some money So that i1 can 21ve some 
money to the exchequer, and some '0 
the shareholders and enlployees 41180. 
Unless and until this system is intro-
dued, the employees should te told 
very firmly that they cannot have their 
own way, that the.; have to look to the 
interests of this country and of the-
banking institutions-th... life-line ,'f 
this country. 

I hope that under the leadE.rship of 
Mr. Venkataram.::in the banks will proS-
per. Mr. Venkatareman, as you know, 
is the model-maker of Tamilnadu lfnd 
he has very good opportunity to make 
our country prosper,) us. 

Thank you. 

MR. DEPUTY-SPEAKER: The 
Minister will now reply. 

THE MINISTER OF FIN ANC~ (SMRI 
R. VENKATARAMAN): Mr. Deputy 
Speaker, Sir, I am grateful to this 
House fOr the support they have givftn 
to the measure. On an (.1ccasion like 
this, one would like to review 1he work .. 
ing of the nationalised I bank in the-
last ten years. Seve =31 sU5(gestions 
have been made f('Jt imprOVIng the 
W\)l'king of the nationalised bank and 
also for improving their serviceS to the 
weaker sections $8 well as rural and 
agricultural popul.ltion. BTOadly 
spea);dnl', there was some 8ug,esttoD 
that ther~ should be 8ll evalwdJoll of , . 
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performance or the nationalised ba.lk s. 
I wiSh to point out that, so lar as the 
results of the banks are concerned, they 
afe available, and t.bere does not seem 
to be any Deed lor a separate evalua-
tion. It you look at theIr performan<.e 
in the last ten years, it has been very 
creditable. If you take the number of 
branches, it has increased from 6596 to 
25028 What is Dlor~, durina this ~ri
od, the number of branches in rural 
areas came to 46.9 per cent, in semi-
urban areas 24.6 I)er cent, in urba'1 
areas 15 per cent and metropolitan 
areas 13.5 per cent. Therefore, the em-
phasis that we want to place on rural 
development is amply borne out by the 
fact that a number of these branch~s 

have been established and developed in 
tbe rural areas. 

The other function of the ~ank is to 
mobilise resources. Even hpre. the per-
formance of the natIonalised banks has 
been very creditable. From a total 
deposit mobilisation in 1969 of Rs. 
4,000 crares. 

SHRI SATISH AGARWAL: Rs. 4,800 
crores. 

SHm R. VENKATARI\MAN: No, 
4,083 crores. The total deposit mobili-
sed by these 'lstionalise-d banks ann 
the State Bank has increased tel 
Rs 25,977 crores, a per!ormnnce f'f 
which one should be really proud 

It you take the assistance rendered 
to the priority sector, that is, the W('la-
ker sections of t~ society, a sum of 
Rs. 6,0(}() crores bas beel. given to tlus 
sector, and the b !'ea~-LlP 01 tbis is: in 
agricultu.re, direct assistance IS 
as 1,897 crores and inclirect ass;stance Rs: 580 erores; small scale industries 
RI. i,34'1 crores; transpot and other 
thinrs 10 to make UP Bs. 6 1000 Crores. 
TheN1ore, I want to point out that, sO 
far as the bankS' performance is C(\D-
emed, it bas been ot It very remarkable 
order. 

I:will,now proeed~ to answer some of 
the point. raised in the debate. I will 
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take up Mr. Mr. Satish Agarwal's pa-
ints first because some of them were 
repeated by a number of Members. 

The first question that he asked was 
why it was necess~ry for us to fix 14th 
March when we were going to nationa-
lise them on the 1 dth April. The rea-
son is very simple. YO'l must get data 
with regard to depoSits with the bank 
and you cannot get it on the previous 
day. You fix a l>rior date by which 
you can get the corr~ct data about th~ 
banks which You are gOh1i to nationa-
lise. Therefore, we fixed a date, one 
month before the date of nath>nalisa-
tion, and those hanks havin" a deposit 
of over as. 200 crotes on a date, one 
month prior to the date of nationnlisa-
tion, were brought under the nationali- • 
sation scheme. My friend will also 
realise that even in 1969 when 14 , 
banks were nationatise1, the Same pro-
cedure was followed. The banks were 
nationalised on July, 19, 1969, but the 
date fixed for the purpose of ascertain-
ing the 5O-Crore figure was the last 
Friday Of June, 1969. So, this wC's only 
for the purpose of certainty, and there 
Was no sanctity about 14th March. 

The second point which he raised was 
why we fixed Rs. 200 crores {or IlDtiona-
lisation. At the ooint of the banks 
having Rs. 200 crores We were practi-
cally contr.)lling 91 per cent of the 
entire deposits of the country. 
We did not want to take up everything. 
Foil' one thing it will be difficult 10 toke 
all the banks at the same time and na-
tionalise. We are not committed to 
the principle of nationalising all the 
banks ... 

SHRI JHARKHANDE RAI (Ghosi): 
How many banks are there in the loun-
try at present? 

SHRI R. VENKATARAMAN: 1 can-
not say. 

SHRI JYOTIRMOY BOSU (Diamond 
Harbour): We will teU you why you 
nationalise. 

SHItI JHARKHANDE RA1: 204. 
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SHRI R. VENKATARAMAN: The 
present level is Rs. 200 crores" Why 
we had to fix abOut as. 200 .:rores is 
also very relevant. In nationalising 
banks we have to see that the govern-
ment did not make any improper discri-
mination. If we nationalised .1 bank 
which had Rs. 200 crores and there was 
another bank which had Rs. 199 crores, 
then it will be struCk down ... 

SHRI JYOTIRMOY BOSU: Disildns-
ing justice. 

SHRI R. VENKATARAMAN: "1 he 
Supreme Court would Say that there 
Was an improper discnmfna\;ion. The~ 
fere. we said: let us take a figure from 
which the next man would get at least 
Rs. 30 to 40 crores less. So. after these 
six banks, the bank whIch comes next 
had only about Rs. 150 crores ... 

SHRI JYOTIRMOY BOSU: 'Jnly! 

S}IRI R. VENKATARAMAN: &july. 
because you know that if you take all 
these banks together ... 

AN HON. MEMBER: What is this 
running commentary, Sir? 

SHRI R. VENKATARAMAN: M:r. 
Deputy Speaker, Sir. Mr. Jyotirmoy 
Bosu did not get a chance t(\l speak on 
this Bill ... 

MR. DEPUTY-SPEAKER: He is going 
to speak on the Third Reading. 

SHRI JYOTIRMOY BOSU: I have 
given due notice. 

MR. DEPUTY-SPEAKER: You have 
given your name for Third Reading but 
yOU are exhausting everything .. lOW. 

SHRI JYOTIRMOY BOSU: Nothing. 
It is only the tip of the ice-berg. 

SHRI R. VENKATARAMAN: &;r, he 
must make his presence felt in th~ 
House always. Sir, it used to be sdid 
of Churchill that he must always make 
his presence felt. &, if he went to a 
wedding, he must see the bridegrOOm 
and if he went to a funer-al, he InUit 
see the corpse. 

SHRI JYOTIRMOY BOSU: You. are 
provoking me to do an act of crime. 

SHRI R. VENKA T ARAMAN: Thel"C-
fore the point is that since we did not 
want to have a very large number or 
banks in the soheme of nationalisation 
and since we wanted to allow 1 () per 
cent of the deposits in other pnvate 
hands, it was decided to natir)na~ 
those banks which had more than Rs. 
200 crores as deposits. 

The third question which was rais-
ed was: why was this urgency? 

SHRI JHARKHANDE RAI: What 
about foreign banks? 

SHRI R. VENKATARAMAN: Please 
wait. I am not me of those who leave 
any point out. Only you have no pati-
ence ... 

SHRI JHARKHANDE RAI: 'i'hank 
you. 

SHRI R. VENKATARAMAN: The 
third point was: why was this urlency? 
If this criticism had come from any 
other member I would not have '>(~en 
surprised, but that a former Minister 
should have raised it, really caused me 
a real shock, not a surprise. You know 
in case of nationalisation of banks, it 
the information had leaked out an hour 
or so before they could play such 
ducks and drakes with the account to 
manipulate it in such a way that it 
w(.',uld have caused a great deal of harm 
to the nationalisation itself. On the 
other hand, I expected Mr. Agarwal as 
well as others to compliment me on the 
way the six banks were nationaliseri 
without a whisper being known out ... 
side. 

The next point was that there have--
been some regional imbalances. I con-
cede that there are regional imbalances. 
But they are brou&'ht about by (ondi-
tions which had existed already even 
before the nationalisation scheme was 
brougbt in. 

For instance, io West Bengal wh«::te 
I myself noticed that the developm.ent 
of rural banking was not on par wit~ 
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.tbat in the other areas, I arranged 
tor a meetin& of the bankers in Cal-
oC\ltta and took steps to see that sc.me 
effective action was taken to increase 
flot only the number of branches but 
also the credit facilities in those areas. 
In each area there has been one or tbe 
-other of some handicap or a sort of 
hurdle for expansion of rural credit. 
For instance, in West Bengal, the hur" 
dIe was that' the agricultural popula-
tion there did not have the correct re-
cord of rights. Without the proper re-
ccro of rights, it would be difficult for 
the l;>anks to lend. Now that is i"eing 
rectified. With proper record of l'~ghts 
being created, it is possible to Increase 
the How of credit to the people of that 
area. 

In fact, I have created a group under 
the Chairmanship of the Reserve Bank 
Governor with a representative of the 
State Gc1vemment and the lead Lanks 
of that State to go into that question 
to see how best that can be rectified. 
It was also pointed out by my esttemed 
friend. Shri Satish Agarwal that in 
Raj asthan also there are regions in 
which there are imbalances. I shall 
certainly take that into account £1nd try 
to rectify that. I shall do that when-
ever it is brought to my attention that 
there are imbalances in credit distl'ilJl.1-
tion and I shall see to it that that is 
rectified. Shri Agarwal also pointed 
out that the profits made by the natio-
nalised banks were low while those 
made by the private banks were !high. 
That is obvious. The nationalised 
banks rather owe a duty and an obli-
gation to see that a certain percentage, 
namely, ('lne per cent, of their total 
lending should be given under the dif-
1erential interest rate system under 
which they will have to lend at 4 per 
-cent. And nearly 33 per cent ;~oes t(l 
"the priority sector at concessional rate 
of interest. Naturally, when 40 per 
cent of their lending goes to the prio-
rity Sector, they cannot earn profit 
like the private banks who are not 
compelled to do that. Therefore it is 
no . wonder that some of these banks 
have been making prOfits. In order 
that the public may be served 
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properly, in order that the weaker 
sections may be served adequately, it 
has become necessary for us tD take 
over all these banks which have jUit 
now been nationalised so that the 
Cred'lt facilities might be available to 
the priority sector at concessional rates 
of interest. 

Then Sir, the next point which was 
made by my friend, Shri Agarwal is 
that a lot of black money passed 
through the banks. Well be had been 
a Minister before and he must have 
got a lot of information cn the subject. 
I wonder why no action was taken dur-
ing his period. I shall take this infor-
mation and try to see how best the 
banks can be prevented from being an 
instrument in the investment Qf black 
money. I shall see that the banks are 
not misused for that purpose. 

16.00 hrs. 

There are other suggestions nlsde 
which are under cc,nsideration. t &hall 
certainly see how best we can prevent 
the banks' being misused for this pur-
pose. One suggestion which has been 
made by Shri Agarwal, Shri Daga and 
Shri K. T. Kosalraln and a number of 
others is that Members of Parliament 
should be represented on the Board of 
Directors of the Banks. The present 
composition Ccf the Board oi Dirt!Ctors 
is this. There is one representati~e of 
the farmers, one representative of the 
artisans, one representative from the 
depositors. two from the workers, one 
from employees and ene from emp1oy-
ers and five representatives taken from 
the public who have expert knowledge 
in the field of banking economics, iu-
dustry, business etc. Well I know the 
traditional answer which is beinz in 
cases like this saying: 'No.' No. There 
should be no political interference {rom 
the Members of Parliament in the 
banks. I am not go~ng to give that 
answer. I shall have this suggestiOD 
examined afresh and shall give my 
best consideration to this idea. 

Sir, the point was that the l"egional 
rural banks had !lot developed very 
fast. I wish to point out that the pre-
vious Congress government initiat.a • 
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drive for the regional rUfal bank$ but 
then the Janata gcwemment when it 
came to power questioned the wisdom 
of the regional rural banks and they 
wanted it to be evaluated and practi-
cally put a stop to it. They appointed 
Dantwalla Committee. Untll Dant-
walla committee reported about two 
years later the development of reilonal 
rural banks was practically held up. 
The D'antwalla committee ultimately 
came to the conclusion that the rura] 
banks are really to the advantage of 
the people and now we are taking it 
up with a measure of vigour and we 
shall put through a number of regio-
nal rural banks. 

Sir, the question was raised by a 
number of bon'ble Members as 10 why 
foreign banks are not nationalised. 1 
may inform the hon'ble Members that 
there are 127 branches of various for-
eign banks in India and we have 128 
branches of our banks abroad and on 
the policy of mutuality if we nationalise 
these banks we wL.l have to close r.it>wn 
our banks abroad. (Interruptions) 

16-03 hrs. 

[SHRI HARINATHA MISRA in the ChaiT.] 

It may be the policy of some of the 
people in the Opposition to have the 

foreign banks nationalised but we have 
given DO such commitment in o.ur elec-
tion manifesto and we are not going 
to adopt your election manifesto. Our 
policy is nett to nationalise the ioreign 
banks. Our policy has been endorsed 
by the electorate and YOur policy has 
been rejected and as such, I do not 
want to endorse your policy. 

AN HON. MEMBER: My submission 
is why we should be compelled to close 
dc.wn OUr branches outside if we ... 

. SRIH R. VENKATARAMAN: I may 
Inform the hon'ble Members that when 
we nationalised insurance we were ask ... 
ed to close down our branches in L ther 
parts of the world. Then we had to 
nelotiate. (Interruptions). 

-'this is n~t possible. We are not 
committed tc! that poUcy and there-
fore, we cannot accept it. 

Then, Sir ...• 

SHRI K. P. UNNIKRISHNAN (Bada .. 
gara): I wish to ask you about th~ 
State Bank branch in :Paris. Mr. Minis-
ter could you tell us what has happeD-
ed to the State Bank Branch in Paris. 
Ha ve you been able to open this? 

SHRI R. VENKATARAMAN: I have 
no idea. 

PROF. RUP CHAND PAL (Hooghly): 
Sir, these foreign banks operating in 
our country are able to accummulate 
huge assets here. In comparison with 
this, our banks working abroad have 
got only 120 branches. Their business 
is merely symbolic. 

SHRl R. VENKATARAMAN: I !lal1e 
stated repeatedly about the policy of 
the Government. We have been return-
ed by the electorate on the basis of cer-
tain prcgrammes which we have 
advocated. Our policy is not a national .. 
ise foreign banks for the simple re&-
son that we want to carryon with our 
branches of banks whicli "are function-
ing in the foreign countries. Therefore 
we want to have this mutuaiity. And 
I think you can wait till you get a 11l.nn .. 
date from the people to. do it! 

Now, Sir, the next point which has 
been raised is about the advances to 
the agriculturists. Here again I want 
to show to you how certain increases 
have taken place which are remal'k-
able. The amount which was advanc-
ed to the agriculturists at the time of 
nationalisation of banks in 1969 was 
only Rs. 162.33 crores and as on June, 
1979 it is Rs. 2244 crores. While 1 do 
not say that we have reached our aim 
of covering almost 60 per cent of the 
agricultural population, what we \vant 
to assure the House is that we will ~n ... 
sure that Government would I)pare 110 

effort to see that the advances gi'ten t(' 
the $griculturists goes on increasinl so 
that we may reach the target which we 
have set before ourselves. 
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The other point which has been ralb-
ed is that we should have statutory 
commissions like the Public Service 
Commission for recruitment and that 
we should have aIs" some other body 
to oversee their functioning and so OD. 
Well, I do not think that it is neces-
sary because we have now already a 
Regional Recruitment Board ,.nd it 
seems to be functioning satisfactorily. 

I think I have covered all the points 
which have been raised. Thank you. 

SHRI K. P. UNNIKRISHNAN: There 
was a suggestiCCl made that a ~ommit
tee may go into it. 

SHRI R. VENKATARAMAN: I have 
already said that there is no need for 
any committee to oversee. I have al-
ready said that. The only point which 
I will take into consideration is the re-
presentation of members of Parliament 
in the boards. 

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): That point 
was raised by his party member. 'rne 
Minister promised that he will : ,nswer 
all the points raised by members. A 
proposal was made by your own party 
member that workers working in the 
banks, getting rupees one thousand &nd 
odd, should not go on strike and if thpy 
go rut strike they should be summarily 
dismissed. I want to know your view 
regarding that. That is all. 

SHRI R. VENKATARAMAN: I am 
not expected to comment on e\<~('ry 

member's individual views. I am here 
only to represent the Government's 
point of view. 

(Interruptions) 

MR. CHAIRMAN: All of you may 
kindly resume your seats. Now I shelll 
PUt the consideration Motion to the 
vote of the House. The question is; 

"That the Bill to provide Lor the 
acquisition and transfer of the un-
dertakings ot certain banking com-
panies having regard tel their size, 
xesf)U~es, coveraae and organisation, 

Undertakings) BU, 
in order further to control the beights 

of the economy, to meet progreSS! ve-
ly, and serve better, the needs of the 
development 01 the economy ~ nd to 
promote the welfare of the people, 
in conformity with the policy of the 
State towards securing the principle'S 
laid down in clauses (b) and (c) of 
article 39 of the Constitution and tor 

matters connected therewith or inci-
dental thereto be taken into consi-

deration.". 

The motion was adoptd. 

Clause 2 (Definitions ) 

MR. CHAIRMAN: The Consideration 
motion is adopted; now we move cn 
to Clause-by-clause consideration l'lf the 
Bill. Now, Clause No.2. Shri T. R. 
Shamanna. Are you moving the 
amendments? 

SHRI T. R. SHAMANNA: I move the 
amendments. I do not want to say 
much All that I have to say is this .... 

MR. CHAIRMAN: You have already 
spoken and covered the pC'ints. 

SHRI T. R. SHAMANNA: I h~ve 
spoken and 1 am not taking the time 
of the House. One or two words only 
I have got to say. 

MR. CHAIRMAN: There are two am .. 
endments. Are you moving both these 
amendments? There are two. 

SHRI T. R._ SHAMANNA: That IS 

next page, next clause. 

MR. CHAIRMAN: Kindly hear c~e; 
on Clause 2, you haVe got two amend-
ments they are amendment No.1 and , . 
amendment No. 2. ~hey both stand ln 

your own name. Are you movin~ Loth 
of them? If so, please move tbem. 
This is the stage when you have to 
move the amendments. 

SHRI T. R. SHAMANNA: I am mov-
ing both the amendment., Amendment 
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NOJ 1 and No.. 2 to clause 2. I beg to 
move: 

Page 1, line 10,-

after ·'foreign company" insert-
"which has deposits c:pUected 

from persons of Indian origin less 
than fifty per cent of the total de-
posits ot the bank" (1) 

Page 2, line 4,-

for "two hundred crores" substi-
tute-

"Cine hundred crore" (2) 

I do not want to take much time of 
the House. The foreign banks have 
been completely left out from the s~ope 
of this Bill. I have suggested that as 
a first step, the foreign banks whose 
deposits collected fron1 persons (\! 
Indian origin are more than fifty per 
cent of the total deposits of the bank 
should also be nationalised. Further, 
the original Bill envisages that banks 
whose total deposits are mere t.han two 
hundred crores should be nationalised. 
I have moved my amendment to say 
that this limit should be reduced to 
Rs. one hundred crore only aud the 
banks with more than Rs. 100 crOle of 
deposit shc,uld also be nationalised. 

The foreign banks have a lot of ad-
vantages here in comparison to our 
banks. Even smaller countries than 
ours have nationalised the foreign 
banks there. If the Government is 
strong, they can manage the affalI's 
very well by nationaliSing the foreign 
banks. In the best interest of the ccun-
try, it is very necessary that we natio-
nalise the foreign banks. In the inter-
est of building up the economy of the 
country, I expect that the Minister 
would accept my amendments. 

SHRI R. VENKATARAMAN: 1 can-
not accept the ameadments and I hf.ve 
already liven the reasons for that. 

saEU T. R. SHAMANNA: I s~k leave 
ot the HoUle to witqdraw my ameRd-
menta No. l' and 2. " 
523 L8-11. 

Amendments No. 1 and 2 were, btl 
leave. withdrawn. 

MR. ClIAlBHAN: Tl!e question 18: 
"That clause 2 stand part of the 

Bill". 

The motion was adopted. 

Claus 2 wcu added to the BilL 

Clause 3 wcu added to the Bill. 

MR. CHAIRMAN: Are you moving 
your amendment No.3, Mr. Shamal 

nna? 

SHRI T R. SHAMANNA: No. 

MR. CHAIRMAN: There are no 
ammdments to clauses 4 to 8. The 
question is: 

"That clauses 4 to 8 stand part of 
the Bill". 

The motion was adopted. 

Clauses 4 to 8 were added to the Bill. 

Clause 9 (Power of Central Govern.-
ment to make sche111.e) 

MR. CHAffiMAN: Now c1ause 9. 
Here is an amendment by Shri 
Shamanna. Is he moving it? 

SHRI T. R. SHAMANNA: Yes Sir, 
I beg to move: 

"Page 7,-

after line 14. insert-

U(c) me member who is an 
expert in Banking law and 

Practice." (4) 

In page 7, i.e. Clause 9(3), it is 
said: 

"Every Board of Directors of a 
corresponding new bank, constitu. 
ted unde-r any scheme made under 
aub .. sect1On (1), shall iIlclude--

C.) . repre,entat1ves of the em-
ployees, al1d of depQSitorl~ of 

such bank; aDd 
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(b) suCh other persons as may 
represent the interests 01. each of 
the following categories, namely, 
farmE:'rs, workers and artisans, 

to be elected or nominated in 
manner as may be specified in 
scheme." 

such 
the 

The hone Minister has just now 
said that 5 persons, including banking 
experts will bet there. In the Bill, I 
don't find any specific mention of 
these banking experts. There should 
be experts for the proper functioning 
of the banks. There should 
also be people with experience, 
Particularly now when people are ap-
pointed as Directors for political 
considerations it is necessary that , 
experts should be there but ac-
cording to the. claUSe of the Bill, I 
don't find any person with banking 
experience' being mentioned. The 
Chairman and some other members 
may haVe some banking knowledge. 
But I feel that in the absence of a 
specific mE:lfltion, experts may not ac-
tually be there. Some members in the 
Board should be persons having ex-
pertise. Therefore, I have brought 
in this amemdment. I request the 
Mlnister to accept this amendment, to 
see that there is an obligation to ap-
point experts in the Board. 

SHRI R. VENKATARAMAN: The 
coo.stitution of the Board is done un-
der claUSe 9 of this Bill, according to 
the nationalizaion scheme. And In 
the nationalization scheme, I read 
out who are all the persons being 
considered-workers' represen tati ves 
etc. ThE:Te is nothing against any 
expert in Economics or Banking or 
other subjects being included. It is 
not necessary to provide fOr it in the 
Act for t'1at purpose. I do not accept 
that amendment. 

MR. CHAIRMAN: Mr. Shamanna, 
are YQU withdrawing the ameodment? 

SHRI T. R. SHAMANNA: I press 
my amendment. 
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MR. CHAIRMAN: The question 
is: 

Page 7,_ 

alteT line 14. insert-

"(c) one member who is an 
expert in Banking law and Prac-
tice," (4) 

The 1notion was negatived 

MR. CHAIRMAN: ThE:' question is: 

"That claUSe 9 stand part of the 
Bill." 

, I The motion was adopted. 

Clause 9 was added to the Bill. 

Clauses 10 to 21 were added to the 
Bill. 

The First Schedule, the Second Sche. 
dule and the Third Schedule were 

added to the BilL. 

Clause 1, the Enacting Formula and 
the Title were added to the BiU. 

SHRI R. VENKATARAMAN: I 
beg to move: 

"That the Bill be passed." 

MR. CHAIRMAN: Motion moved: 

"That the Bill be passed." 

Shri Jyotirmoy is abs€nt. Shri 
Ramavatar Shastri is also absent. 
Prof. Banga. 

PROF. N. G. RANGA (Guntur): 
Mr. Chairman, I like to congratulate 
my hon. friend the Finance Minister, 
the Ministry of Finance and the Re-
serve Bank fOr the splendid manner 
in which they have achieved this 
nationalisatiodl without even a whis-
per anywhere as to how they were 
going to act and when they were gOIng 
to 8 ct and so on. They did it 
in such an efficient manner. I had 
already personally congratulated the 
Min'lster a few days after this achieve-
ment was made by our Government. 
Scondly, the Government has dOlle 
the right thing so soon after they got 
the mandate from. the people, they 
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~ed with the nationalisation. 
~ere is alread~ I.think, on the 
'statu*e . b\>6k a law that was .,assed 
at the instar~{' n r ML Mararji Desai 
lor the slxio I j ~l trol of the banks. 
"lherefore., I tak\.! it that all those banks 
which are not YE:t nationalised are 
also under the control of that Act and 
to t.hat extent governmoot should be 
able to CDntrol their activities in such 
a way that the same purposes, same 
objectives which ar~ expected to be 
served by nationalising these big 
bauks come to be served also. So, 
we need not be very sorry that 
those other banks also have not corre 
10 be nationalised. In view of the 
faL-t that the government is committed 
'to gaining control over the biggest 
heights of capital accumulat'lon, gov-
ernment has done the right thing ~nd 
( am glad to be able to congratulate 
them 

I would like to make one or two 
suggestiC'l1s. I do not expect my hon. 
friend the Minister, to give his ans-., 
wer here and now, but I would like 
him to consider them. I am glad to 
learn that our nationalised barnks arE;' 
allowed to charge differential rates of 
interest for different types of bOl'row~ 
en, small industries, small scale 
industries and the agriculturists and 
agricultural workers also. Keeping 
that in 'View, I would like the gov-
ernment to consider possibility of 
furthET reducing these rates of in-
tenst. It is not necessary as was , 
suggested by Mr. Agarwal that these 
banks should be competing with other 
bulks in making profit or other 
nationalised industries in making 
profit. Indeed, the best of time~ wuuld 
-aune when these banks should work 
on DO prollt no loss bas'ts as social In-
'Slitutions in order to subserve the 
...oal objE'Ctives of the government as 
.. whole. But, under the present cir-
,eumstances, some profit has got to 
lie :made in order to see that these 
1Iauks are carrying on their business 
in. an effective manner" in a compe .. 

f'litive manner also. We should see 
that these banks are not expected 
'10 make huge profit. On the o~her 
Jaaud, thq ~should try -to plough in 
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or utilise as much of their profit as 
they go on making for the benefit ot 
these three priority interests by 
loweriDg frOm time to time', the rate, 
of icterest that they would be charg-
ing. 

The period for which they 'would 
be advancing money and these rates 
and after which they would be 
charging penal rate. I would like 
my hon. friend to consider the pos-
sibility of having different periOds 
fOr different types of borrowers. So. 
far as agriculture is concerned, it 
should not be less than one year. In 
view of the seasonal character of 
agricultural production and the in ... 
ability of the peasants from time to 
time to get liquid money into their' 
hands to be able to pay according to 
the terms of an agreement that are 
being Imposed by the banks. 

I think after a period of three 
months or six months, penal rates are 
being charged at present. I \vant 
this period, initial pE:'r iod , to be 
not less than one year so far as 
agriculturists are concerned, espe-
cially in the caSe of agricultllral 
workers and their consumption loans , 
and so on. Secondly, there should 
not bE:l any penal interest in r~g3rd to 
these people. From time to time na-
tional disasters overtake agricultu-
rists and crops fail. Under those cir-
cumstances, the local governments 
would be oblig~ to ask the bal'ks to 
observe a moratorium. When they 
observe a moratorium, the banks are 
likely to lOSe their interest. Should 
we allow the banks to losE:' interest to 
such an extent? The next point is 
where is the guarantee that the local 
governments would show sufficient 
sense of responsibility in demanding a 
moratorium? As a kind of check on 
the state governments and 'llso as a 
check On the degree of losses that the 
nationalised banks would be sustai:1-
ing, I should like to suggest that 
whenever lOCB} governments are pre-
par~d to bear half the losses that 
would be incurred whenever a 1l10r-
atorium is sought to be declared by 
them on the loans advanced, by the 
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nationa1iseQ.· banka to the agriculturi-
sts, the nationalised baQlts ahould be 
willing to accede to the request of 
the state governments in a manner to 
8ubserve the interE:lSt of the agricul. 
turists. If however the Central gov-
ernment is prepared to bear a share 
of this, it can be borne equally: 3.3 
per cent Government of India 33.3 • per cent by the state government and 
33~S per cent by nationalised banks. 

If they would giVE:J serious conside-
ration to this suggestion, I am sure 1t 
would be possible to help the agricul. 
tur'lsts to some degree. I should like 
this to be considered in dr:pth in ('00-
sultation with the banks as well as 
the Reserve Bank of India. Just at 
present the state governments are 
helpless vis-a-vis the Reserve Bank 
of India and the nationalised banks 
when disasters overtake these people 
and a moratorium comes to be absolu-
tely necessary. 

SHRI R. VENKATARAMAN: I 
thank Prof. Ranga for his compli-
mE:Tlts. So far as his suggestion IS 
concerned, I should request him to 
send a letter giving out his scheme so 
'that the FinadlCe Ministry may exa-
mine this; it has to be done in consul-
tation with the state govE:'l1rments 
also. Therefore, if a proper scheme 
comes, it will be taken note of by the 
Finance Ministry. I request the Housr: 
to accept the Bill. 

MR. CHAIRMAN: The que'5tion 
is .. '" 

SHRI SATISH AGARWAL (Jaj-
pur): Mr. Rarlga's suggestion to re .. 
duce the rate of interest for DRI 
sCheme, I think, may not be' possible. 
His objective will be served if the 
present one per cent of the total ad-
vances under DR! scheme is made two 
per cent. That would be much better 
because mor(:l poor people coulti be 
covered. Reducing the rate of inte-
rest from' per cent to 3 per cent or 
'2 per cent may not be teasiblt'. It 
would be better to increase the per-
centage. The lanata Government 

doubled it from. half pe.r cent to 0_ 
per cent; you can increase it frCllll 
one per cent to. two per cent. 

With your permission, one more 
question ... 

SHRI R. VENKATARAMAN:),fr.i 
Chairman, there was nobody beftl. 
Prof. Ranga spoke and I have replied .. 
Now, if you go on asking further 
questioos ... 

MR. CHAIRMAN: It becomes ques-
tion hour. That is not proper. I shan 
now put the question. ThE:' QUt'stioD 
is: 

"That the Bill be passed'''. 

The motion was adopted_ 

16.30 hrs. 

COMPANY SECRETARIES BILL·-
Contd. 

THE MINISTER OF LA W, JUS-
TICE AND COMPANY AFFAIRS 
(SHRI P. SHIV SHANKAR): I beg 
to move: 

"That the Bill to make prO\-imOB 
for the regulation and develop-
ment of the profession of COn1patlT 
Secretaries be taken into consi-
deration." 

The important role of the corporate 
sector, w'lthin the framework of the 
planned programme of economie 
growth of the country, is well rec0g-
nised. The healthy growth of the 
corporate sector is, theretc."e, a 
matter to which the GoWt'lUllf'llt. 
attaehes very great irnpcxtance. 

2.. An essential ingredient in the 
healthy growth of the corporate ..... 
tor is the induction of profeSs.toD1il 
management. The Governmeut atta-
ches special Importance to the deve-
lopment of professional maoagelDlfDl;,.. 
so that the corporate sector Na 
evolve and .function in tune with the 


